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I Dr. Vidya Prakash Dutt] and I say, it is 
there where the real danger lies. Fortunately n° 
harm has been done and I hope this oppor-
tunity will be used by all those who are 
spreading this climate of fear, suspicion, 
intolerance and hatred in this country and 
legitimising violence to pause and consider 
and take steps to see that the country is not 
taken anymore alone  this  disastrous path. 

MR. DEPUTY CHAIRMAN: I think the 
whole House will join me in condemning this 
unfortunate devel-lopment and I will be 
expressing the sentiments of the House as well 
as mine in condemning not only this incident 
but the very psychology behind this kind of a 
thing because, if we are to take to violence as 
a means to solve our political problems I sup-
pose there will be no democracy left in this 
country. Therefore, I would very strongly 
condemn this kind of a thing. After all we 
have a Parliament and we can discuss matters; 
we have an Opposition which is very 
articulate. Therefore, I do not see any reason 
why anybody should take to this kind of 
violence. I think the Government will take 
sufficient measures to see that the Prime 
Minister has proper security arrangements 
because it is only this incident. Even in future 
I think the Government should be very careful 
in protecting the life of not only the Prime 
Minister but other people also. 

Now we go back to the discussion on the 
Budget. Mr. Lakshmana Gowda. 

 

THE BUDGET (GENERAL) 1975-76— 
General Discussion—Contd. 

SHRI U. K. LAKSHMANA GOWDA: Mr. 
Deputy Chairman. Sir, before beginning my 
speech on the Budget I would like to associate 
myself with the other gentlemen, without 
hoarding any speculation, in condemning the 
incident which was referred to earlier. 
Everybody here, I am sure, will join with me 
that political violence is not the thing to be 
thought of and it is a very condemn-able one 
and I associate myself with the views 
expressed by my other friends on  both sides 
of the House. 

So far as the Budget is concerned, as the 
Economic Survey has indicated, the year 1974-
75 was a year of unprecedented economic 
strains in the history of Independent India. 
Again, Sir, if you look at the Economic Survey 
we find that the growth either in the Industrial 
or agricultural or export sector has not been a 
very encouraging one. Sir, the hon. Finance 
Minister while trying to frame the Budget had 
to consider the economic crisis faced by the 
country and he had to grapple with many 
conflicts and pulls in framing the Budget. I 
should like to say here, tc a considerable 
extent, he has made a commendable effort in 
order to see that some incentives will be 
provided both for industrial as well as 
agricultural growth which have been rather 
stagnant for years in this country. Sir, the 
problems of inflation, economic stagnation and 
mounting unemployment and almost a halt in 
the industrial and agricultural growth have 
been facing the country for the last several 
years and these have to be broken but I wonder 
whether the proper way to tackle these serious 
problems is to follow the same old path of 
increasing indirect taxation and budgetary de-
ficit. If you look at the figures, we find the 
deficit of Rs. 126 crores which was estimated 
by the previous Finance Minister for the year 
1974-75 has now revealed itself not to remain 
at Rs.126 crores but has actually risen to Rs. 
625 crores. even though I admit that a 
substantial part of it is because    of MR. DEPUTY CHAIRMAN: Please take 

your seat. Yes, Mr. Lakshmana Gowda. 
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food, fertiliser and oil imports which in any 
case had to be done and which may not add to 
the inflationary tendencies. 

[The Vice-Chairman (Shri V. B. Raju) 
in   the   Chair] 

One wonders whether the current overall 
deficit can be kept at Rs. 465 crores as 
estimated and reduced to Rs. 265 crores with 
the proposed massive taxation of Rs. 288 
crores. Sir, the inflationary nature of this 
massive dose of taxation has to be very seriou-
sly viewed especially in view of the second 
does of impost with which Mr. Chavan had to 
come out in the middle of last year, which 
amounted to nearly Rs.100 crores. Again, the 
impost of the Finance Minister, Mr. 
Subramaniam, for resource raising on top of 
the previous one which gathered nearly Rs. 
800 crores to Rs. 1000 crores by way of 
Central taxes—Railway taxes. Posts and 
Telegraphs levies—and also taking into 
consideration the many deficit budgets of the 
different States, I am sure, will result in back-
breaking burden for the people. Sir, the impost 
on consumer items has added a further burden 
on the common man. 

The only justification which I can see for 
the additional taxtion will be found in the hope 
of raising the Plan outlay by about 23 per cent, 
to Rs. 6000 crores and it is a welcome feature, 
particularly so when the outlay is substantially 
for agricultural and energy resources and I 
commend that effort of the hon. Finance 
Minister. Sir, we find that agriculture and the 
energy resources have been stagnating for a 
couple of years and the investmbent there has 
not ben a considerable one. So far as 
agriculture is concerned, I would like to 
associate myself with the views expressed by 
my honourable friend Mr. Patil who has gone 
into details of the position with regard to 
agricultural. In a country which has more than 
70 per cent of the people living in rural areas, 
the effort that has been made all these years is 
not a commendable one, and 

if ycru compare it with the   development in 
the urban areas, it has been rather a very 
neglected one. Sir, even with regard to the 
organised    sector, in wages and other 
amenities, there is always agitation and they 
will be in a position to get relief—and we 
always find that the demand is for linking the 
wages to the rising cost of living. But what 
happens in the case of the agriculturist? As a 
man living in a rural area, he has no hope. 
Whatever be the rising cost of living, he has to 
eke out a living with whatever he can    pro-
duce out of the paltry piece of   land that is    
available to him. I   am   nc>t against the 
ceiling on land holdings or new land  reforms  
which  have  been brought in, but my 
contention in this House has always been that 
the ceilings have been      very    uneconomic. 
When   such  uneconomic  holdings   are there,   
whatever facilities  and inputs are made 
available—even though they are made 
available   at such enormous cost—the result is 
rather a disappointing one. 

It is not a question of two-acre or three-acre 
holding man getting the resources for his own 
needs. One has to look in terms of the 
agriculturist producing something not only to 
cover his own needs but also to create surplus 
which will be needed for the consuming 
public. If these uneconomic holdings are there. 
I really wonder when we would be in a 
position to meet the food requirements in this 
country. 

Sir, Mr. Subramaniam in some of the earlier 
days was thinking in terms of plantation type 
of agriculture; I do not know what his views 
are now. I feel that the tenant farmers should 
become owners of the land, but at the same 
time, their holdings should be economic. I do 
not mean to say that they should have 100-acre 
holdings which they will not be in a position 
to cultivate but it must be an economic 
holding of 30-40 acres. Without that the 
surplus which Is necessary will be difficult to 
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[Shri  U.  K.   Lakshmana  Gowda] 

get and I am very very doubtful whether the 
agricultural production about which my friend 
Mr. Mohan Dharia as Planning Minister used 
to say that they are going to produce 140 
million tonnes of foodgrain and also provide 
rural employment, could be achieved with this 
sort of outlook. I would plead that some 
changes in outlook so far as mechanised 
agricul-true is concerned and a little larger 
holdings so that they can provide sufficient 
surplus for the consuming public of 
agricultural produce, should be taken into 
serious consideration. 

Sir, one other matter I should like to mention. 
I certainly appreciate the effort the hon'ble 
Minister has made in the budget to provide tax 
holidays and other reliefs for priority industries 
like fertilizers and pesticides, but at the same 
time I would request him to look into the price 
structure of fertilizers. I do realise that the 
price of fertilizers tnroughout the world has 
gone up, but compared to the prices here an 
element of subsidy should have been made 
available. Otherwise, we cannot now get any 
normal mixture of fertilizers for less than Rs. 
1500 a tonne, and we can understand the effect 
of this on agriculture and commercial crops in 
times to come. So far as the industrial growth 
and strategy is concerned, I certainly commend 
his effort in order to see that there is higher 
utilisation of the existing capacity and his 
efforts for encouraging new investments. He 
has made certain concessions in the case of 
corporate and other sectors which is 
commendable. Sir, one of them is with regard 
to the dividend freeze which had been earlier 
imposed. I will give you an example. Prior to 
these suggestions, even small companies with 
10 lakhc of investment, and paving 10 per cent 
dividend. With the second restriction nn 
dividends which limited it to 33-113 per cent 
of the profits, could not even eive 3 ner cent 
dividend to share holders. How can we think of 
investments coming from 

anywhere when a small investor cannot even 
hope of getting 3 per cent income on his 
investment? Though this effort to relax the 
dividend squeeze and the surplus being held 
over for two years is commendable, I hope 
Mr. Subramaniam will consider removing that 
33-113 per cent restriction which is also there. 
I do not know how the actual working of the 
present relaxation will be and I do hope that it 
will be removed otherwise it will not help 
because the very low dividend one is able to 
get that is held 0ver for a period of two years, 
it is no incentive at all. 

So far as the exports effort is concerned, I 
find that the Finance Minister has not provided 
any incentive. With the balance of trade 
position being what it is, it is necessary that 
more incentives should be given for the export 
promotion. We find that even in the traditional 
items of exports like tea, coffee or jute, the 
trend has been quite a declining one and only 
recently it has shown some improvement. So 
far as non-traditional items like pelletised iron 
ore, textile goods, chemicals, engineering 
goods and others are concerned, more effort is 
necessary and I wish he would have provided 
some incentive there rather than leaving it only 
at the stage of tax relief with regard to 
dividend and also providing certain incentives 
for say, intercorporate investments, I do 
welcome the proposal for relaxing or rather 
giving exemption from wealth tax on 
investments in the priority sectors. I also 
welcome the relaxation which has been 
provided for refund on insurance and rebates 
on insurance and provident fund ac-
cumulations and gratuity funds, etc. This will 
go to a great extent to help the salaried persons 
and also the small tax payer. At the same time, 
Sir, with the value of the rupee going down to 
this extent, I would have appreciated if he had 
relaxed the minimum from Rs. 6,000 to at least 
Rs. 12000 for the purpose of income tax 
because in these days, the amount of Rs 
12,000 is 
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hardly one which we consider as too high a 
figure. Even previously, in many of the 
recommendations with regard to taxation, of 
the Wanchoo Committee or Boothalingam 
Committee, a suggestion was made for raising 
the minimum and I am sorry that it has not 
been given effect to. 

Sir, so far as the experiment in terms of 
having 1 per cent ad valorem excise duty on 
many manufactured goods of the 
ealabiishments employing more than 49 
persons, is concerned, this is after all an 
experiment but this has to be looked into very 
carefully because this 'might go on the lines of 
multiple sales-tax which was levied in the 
past. I would like to appeal to him that 
something must be done to streamline the 
sales-tax on various commodities. This 
multipoint sales-tax from State to State and 
such inputs will create a lot of difficulties and 
they will result in increasing the consumer 
prices whatever other efforts are made in 
holding price line. Sir, so far 03 this particular 
1 per cent duty is concerned, I am told, an 
exemption has been provided for food articles. 
Now there are certain items like cashew, 
instant coffee and instant tea, the prices of 
which are already high and if exemption is not 
provided for them also as food articles, I am 
sure the costs will go much higher and it will 
affect our exports in these items which are 
now mainly meant for export to other 
countries and they may result in losing their 
competitive character in the export market. 

Then, Sir, I would like to add a word about 
commercial crops. The commercial crops 
particularly about which I speak i.e., the 
plantation crops, have been under great strain 
all these years, even though they have shown 
an increasing tendency in regard to price. Re-
garding tea, Mr. Subramaniam in his speech 
has said that in the past five years the excise 
duty on tea has not been raised and that is 
why he is proposing to do that. The argument 
is that if you make them costly     in 
4 R.S.D __ 9. 

home market more tea will be available for 
export. My point is that if we are to meet a 
competitive market, it is not only by releasing 
additional quantities here. At the same time 
we should make the product competitive in 
the export market. For that the cost of 
production will have to be low. If you take 
coffee, you will find that the international 
price has steeply come down during the past 
three or four weeks and our coffee is proving 
more expensive and less competitive in the 
international market. I would plead that for 
the inputs used for these commercial crops, 
which are export-oriented, subsidy should be 
available, so that we will be in a position to 
produce goods in a competitive way to be able 
to compete in the international market. 

I am glad that the Finance Minister has 
asserted that the spreading of indirect taxation 
to this extent is not completely anti-
inflationary. He has accepted this fact and he 
is hoping that the increase in agricultural and 
industrial growth expected this year will ease 
the situation. It has to be seen how it is going 
to work in practice.     With these words, I 
conclude. 
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"The indices during the last few 

months have shown a welcome fall. 
The all India index number of 
wholesale prices fell from 328 in 
September to 324.8 in October, 320.1 
in November and 316.8 in December." 

 

"The allocations include Rs. 50 
crores for the Agricultural Refinance 
Corporation, Rs. 25 crores for drought 
prone areas programme, Rs. 22 crores 
to small farmers and marginal farmers 
development, Rs. 16 crores for 
command area development, Rs. 23 
crores for agricultural research an^ 
education.   .   ." 
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The plan allocation has been increase by 846 
crores for the plan for 1975-76. in comparison 
to 74-75 Mr. Vice-Chairman, Sir, you are well 
aware that the size of the First Five Year Plan, 
when it was drafted, was only 1800 crores 
while the size of the annual plan for 1975-76 
is 3612 crores which is more than double. But 
they do not see any improvement in this 
country. Net that, the size of the Second Five 
Year Plan was 4800 crores. Now, our one-year 
plan is about two-thirds of the Second Five 
Year Plan and double that of the First Five 
Year Plan. They do not see any improvement 
in the economy or the development of this 
country. Sir, I will like to draw the attention of 
the House to the publication regarding 
National Accounts Statistics circulated to us in 
February. You will find from this that at 1960-
61 prices taking into account the gross domes-
tic production at the factory cost of industries 
the total national income of the country in 
1951 was only 9591 crores. The same has 
been increased in 1972-73 to the extent of 
over 19,322 crores. According to 60-61 prices. 
I am surprised to note that the Finance 
Minister said in paragraph 21 of his speech, 
Sir I quote: 

"Our ability to meet the minimum basic 
needs of our people depends crucially on 
the trend in agricultural production. It is in 
this light that I regard the    claims of 

agricultural   growth   as   the     first 
charge   on   our   developmental   re- 

|        sources." 

Sir, nobody in this country will differ from 
this theme. While mentioning further, the 
Finance Minister says, 'thirdly'. I think, it 
should have been 'firstly'. He says further 
and I quote: 

"Thirdly programmes designed to ensure 
optimum utilisation of sur. face and ground 
water to aid agricultural production will be 
pushed through." 

Here; I feel that whatever the Finance Minister 
has said in his speech, probably, it will not be 
implemented because he himself has given the 
third place to the optimum utilisation of 
surface and ground water for agricultural 
production. It should have been given the 
highest priority. He has given the first priority 
to good quality seeds which do not require 
much finances. Sir, you know very well that it 
requires a few crores of rupees. If he gives the 
first priority to the optimum utilisation of 
surface and ground water, then it requires 
thousands of crores rupees. 

Mr. Vice-Chairman, Sir, there are 
many friends here who think that 
credit squeeze is the panacea for all 
the economic evils of the country. 
Sir, I humbly differ from them. It is 
not correct. They also feel that the 
economic malady of this country is 
only inflation. That too is not correct. 
You know very well, Sir, that no 
country has progressed in deflation. 
They have progressed only when 
there was inflation. There is no 
doubt about it. It is also    correct 
that when inflation is there,   salaried persons 
have to suffer. 

AN. HON. MEMBER; How about Russia? 
SHRI RANBIR SINGH; It is a different 

matter in Russia. They do not go by this paper 
currency. They do not worry about the paper 
curren- 
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[Shri Ranbir Singh] and   whether    it    is   
printed     more or printed less.    They  utilise     
their resources. 

Sir, personally speaking, why there is a 
difficulty in the planning in our country is that 
we want to establish socialism. But we still 
carry on with the principles of mercantile 
economy. And that is the main difficulty. 

Mr. Vice-Chairman, Sir, you know very 
well that transformers and power generators 
are lying in the governmental stores in this 
country. The State Electricity Boards want to 
purchase the transformers and power 
generators, they are not able to do so. I know 
about my own State. My State is going with 
the programme of construction of Panipat 
Thermal Plant. Our State Electricity Board was 
able to get an agreement with the Punjab 
National Bank, The Punjab National Bank has 
agreed to advance about Es. 8 or 12 crores for 
installation of thermal plants and for the 
completion of the thermal plants. But the Re-
serve Bank of India which is considered to be 
the bank of the nation and which guides the 
monetary destiny of this country advised the 
Punjab National Bank not to advance the loan. 
And it is under such circumstances that no 
only our State but the entire country has a 
shortage of power. We could not have power. 
We have to stop our industries. Sometimes we 
impose a hundred per cent cut on our 
industries in Haryana. Still, the Reserve Bank 
does not feel the necessity of advancing money 
to the Haryana State Electricity Board Mr. 
Vice-Chairman, Sir, I have to mention some 
other facts also. (Time bell rings). Sir, I will 
not like to take much time of the House. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You are at the fagrend of the  day. 

SHRI RANBIR SINGH: Sir, I would like 
to say something about our wheat policy. The 
agriculturists have made this country self-
supporting.    I 

do not think they have committed any crime. 
They are not being given the price which they 
need.. 
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STATEMENT BY MINISTER RE IN-
CIDENT      IN     THE     ALLAHABAD 

HIGH   COURT—contd. 

SHRI OM MEHTA: As you remember, Sir, 
I just made a statement about this incident 
which took place in the Allahabad High Court 
premises. There has been a slight discrepancy 
and I would like to correct it before the House 
adjourns. I said, Sir, that "on being found  in  
possession   of   a 

country-made pistol and three catri-dges. It is 
stated that the pistol was unloaded." Actually 
on further information that we are getting 
every minute from U.P., it has been found that 
it was loaded with one cartridge and two other 
cartridges were found on his person. So, this 
was the discrepancy and I thought that I must 
correct it. 

 

MESSAGES FROM LOK SABHA 

I. The Trust Laws (Amendment) Bill. 
1975. 

II. The Central and Other Socie- ties  
(Regulation)  Bill, 1974. 

IU. The North Eastern Areas (Re 
organisation) Amendment 

Bill, 1975. 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following messages 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabha: 

I 

"In accordance with the provisi-sions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. I am 
directed to enclose herewith the Trust Laws 
(Amendment) Bill, 1975, as passed by Lok  
at its sitting held on the 17th March, 1975." 

Sir, I lay the Bill on the Table. 


